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SHRI DIPEN GHOSH (West Bengal):
The point is, today there is one newspaper
report. It has come out with a first headline
and so, naturally... (Interruptions)...

MR. DEPUTY CHAIRMAN; Now he has
contradicted. So there is no question at all.

SHRI DIPEN GHOSH: The point is,
newspapers are taken as responsible, media.
Naturally... (Interruptions)

MR. DEPUTY CHAIRMAN: That will be
circulated to you.

(Interruptions)

SHRI DIPEN GHOSH: Let the
Government come out with a contradiction
then. ...(Interruptions

MR. DEPUTY CHAIRMAN; Tomorrow
he will say.

SHRI SUSHIL CHAND MOHUNTA: I
am not putting any question. I am only saying
that another very important news item which
appeared in the press today says that there
were frantic efforts going on for revoking
President's rule in Punjab and setting up a
Congress Government again.

MR. DEPUTY CHAIRMAN: Thai you
can raise tomorrow and he will reply.

SHRI SUSHIL CHAND MOHUNTA:
What will the hon. Home Minister say?

MR. DEPUTY CHAIRMAN: Newspaper
is not relevant here.

Now let us go back to the discussion. Now
there are two or three speakers. I would
request them to be very brief because I have
to call the hon. Minister at 4. So, five minutes
each, please. Shri Satya Pal Malik.
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[The Vice-Chairman (Shri STed
Rahmat Ali) in the Chair.]

DISCUSSION ON THE WORKING OF
THE MINISTRY OF ENERGY—
contd.
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SHRI KAMALENDU BHATTACHARIJEE

(Assam): Mr. Vice-Chairman, 21SRS—9.
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Sir, at the very outset I would like to convey
my gratitude and thanks to you for giving me
a chance to speak a few wordg before this
august body, on the very day of my debut in the
Rajya Sabha. When 1 was a student I used to
read the words of the Preamble of the
Constitution, "we the people of India
having solemnly declared" this and that. From
that time I always had in mind, [ only had a
vision that I could be a Legislator some day
and today the vision cherished has become a
mission fulfilled. Mr  Vice-Chairman, Sir, I
seek  your . blessings and blessings of other
senior Member.- of this House so that I can
discharge  the duties very faithfullu
remaining true to the Constitution and also the
responsibilities that will be conferred on me.

At the outset Mr. Vice-Chairman, Sir, |
would like to assure you and" through you
the other Members of this august House that
I will always try to behave in a disciplined
manner so that I can keep and uphold the
prestige and dignity of this House.

Respected, Mr. Vice-Chairman, Sir, today
1 was very shocked when one of the new
members of our party—Mr. D. P. Roy was
being sworn in—then one of the honourable
opposition Members wag commenting that
Rajya Sabha was being converted into Rajiv
Sabha. I am very' shocked to hear such a
remark and feel personally that such a
remark is simply unwarranted. I would like
to remind the honourable r;iamber of the
opposition that I be'ie-ve in the famous
saying of A.G. Gar-dinar and I quote;

"If we answer discourtesy by courtesy we are
super human. If we answer courtesy by
discourtesy we are sub-human. And if we

answer discourtesy by discourtesy we are
human."

I always prefer to be human.

I am very thankful to Mr. Vice-
Chairman for giving me a chance t»
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[Shri KBHK Jendu Bhattacharjee]

speak somet ning onthe subject of Energy.l
do hail from the State  of Assam and I Mr.
Vice-Chairman, Sir, is regard to energy. is

very iemptinf in promise, but it is very
.pointing' in performance. As you all know
there are two very big. rivers in the State, of
Assam—one is the Brahmputra and another is
the Barak These two rivers have got !
tributaries and these have good go'yer potential.
Thes, could become a blessing  for the people
of Assam, but instead people regard them ag a
sort of bane or some curse. But there is constant
flood problems and, I think, Department of
Energy should proper attention to these two
rivers. Then especially I hail from the dis-trict of
Cachar which is tugering from power-
thrombosis. Very often the rower supply to
Cachar is cut off. In regard to power Cachar is a
parasite. It always depends on the supply from
Meghalaya and Tripura. And very recently
this Lcktak project i being taken up and I have
heard that power i he supplied to Cachar also
from this project. Anvway, it comes to the same
question—it is only a parasite lin and when
this Cachar district is suffering from this
power—thrombosis very often the major, minor
and small. scale industries of Cachar  do
have fiu'-1den cardiac arrest.

The tea industry is the only industry in Cachar
and when there is power cut continuing for
two, three or four hours this industry is
thoroughly disturbed.

t from this, Sir, it is a pity for » me to say that
two to three years k when some saboteurs
demolished some power towers which are
passing through Khasia and Jayantia hills
for 17 days there was no power supply to
Cachar and the whole district of Cachar was
plunged into deep darkness

Respected, Mr. Vice-Chairman. Sir, was a
proposal from the side of the Government
of India that there
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will be dams on the Behing and. Sub ansiri
rivers. But I do sot know why these projects
have net yet been, mate" rialised. I have heard
that the survey for the Barak dam project has
already been completed. I would request the
Energy Minister through your good-self that
this project should be immediately taken up so
that the powei problem of Cachar distrfc” can
be solv” ed. The dams on Beihing and Suban-
siri rivers should be immediately er-ected so
that the, power problem and the associate”;
problems like irrigation, drought and
unemployment are  also solved.

Respected Vice-Chairman, Sir, you know
Assam is burning. And Assam ig burning
because there is unemployment, because there
is underdevelopment. Assam is burning
because there ;;  underdevelopment. ~ Why
is there underdevelopment?  Because there
is ny industry. Why is there lack of
industry?  Because there is lack of
power. Ithink the Government of India,
specially the Energy Department, should
give special attention in this regard so that
proper energy can be supplied all over Assam
and people can get energy and young
entrepreneurs can start industries so that they
can become  self-employed and, they can
stand on their own legs and they do not have to
make a beeline in the long queues before the
Employment Exchanges.  Respected Vice-
Chairman, f Sir, I would like to get a
categorical assurance from the Energy
Minister so that these projects especially the
Barak Dam project and the dam;  on Beihing
and Subansiri  rivers' can he taken up
immediately.

I would suggest that young entre-i preneurs of
Assam, since Assam ig a backward State,
should get electricity at subsidised rates. I
would also like to request the Energy Minister
through you, Sir, that som, small hydel pro-
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jects should immediately be taken up all over
Assam. Respected Vice-Chairman, Sir, [ want
more power for my State, not in the political
sense of the term. My Chief Minister, Mr
Saikia, is powerful enough to combat secessio-
nist tendencies in Assam. I want more power
for my State in the energy sense of the term so
that Assam can become economically
developed.

With these words, and thanking all the
Members and thanking you, good self, I
would like to conclude. Jai Hind.

o geada qemw araa (f7ame)
IIHAETA WARG, FAT F Haw W
wza W ogw A9l FT W@ OE 1 W
mAdT  wEEl A EGAr ©g Ag
@ 2o afs § @ FAa gTew
@l mat & www wigm fw wE
gFr¢ AT 72 WA €@ F1 W
SHIr WWwW AT & Zg W OEr Al
2 AT IA AT W FE T WAl
grar & 1 &7 gme foa wex ot
2, avwe ® o¥Ar oar ¥ § oAb
faqg wfawfal & 7 @ &7,
3FF0 GMT qEN W @A g |
A% 24 T IARL AWM AE g |
We A IAA AMT FN wIT FIT
¥ yafr R FIAAT K@w A7 FA9!
feor @gw 41 waar JfEw T owq
argrdr wifegdl w1 fawr Wy @qw
qit ®wEA £ | zWGT ¥ IAW WA
AgE w7 A5 ¥ AEE F o Wa
A% arerdr Afawdr w40 wEET F
qq AGF G0 FW 8F AW A FW
=T 7 omaw qE N Wi g F
HET HAl A TGO A0 A HAl FAT
FN OFUEAT |

wEwEE, § U 07 THE A
miEr oA fewst gArwr &0 faare,
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[#r gawaa Ao avEd]

AT, | FIFT F OF a1 7E A
Fgar =g 6 fagre & (w7 4 o
grdro faga g wer ¥, agt & qar
fagr srar &, % wat Wr ®0Ga W
foar a1, siw adyzf wea & frowz
#rar T FOEIT | WGET 8, oA
FOHIT AR £ TE FT &P | AT
qWE 79§, W4T ZTF UH
qvErT w1 afea fagre soFe § o
grayor faapfveee & fa dar sam faar
g IATATIIANNF A FOGET I
ST T AT RAF L 18 AHF W
&1 37 AgrasaT Tmd § =7 § @iz fear
2, w40 et wam wrdr w1 fofas
ATTART AIHAT F Heaqa arz a1 & )
S ATZ [ AZ0 STATT ATRIT FIA KU
®GE GTAT F7 q7F q7a2 HF a7 £ |
FrATT FAp AT B w2 7 AT g
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w2 0 GAT G SAAT | "UET IATY
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waa F7 f7ar s g oW Fer F
WTRHT 6T 7314 50 & | § Tg 70 F7AT
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T AT IAT E FAEY S0 HT | qAT
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Jifgr | EWIT WE FTA FT FERA
g afea waay fokr 3 4
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faqmi @ 7Y %A & 1 FEA
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e wEY A £ foad gw wwae w
WAIA &L qF | KT GG Ataar F
HIT T4 _Few AHAT & AR 947 TE
gaar &+ Ffea fewedft &z q7 0w
yog frar g1 fF wwaar fagm £ fea-
far w941 7 fad fe=dl i am 71 717
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fesq mrafea feg a7 w7 foas amn
arfes &7 wF | TEE wgar faam
OF WG AT T fEam @l R
war F4ifw Foad fesat &y wi wmar
fram AT g1 377 & w9 W feem ar
awz e wq afes foaqa fesd R a7
warT % fax wraen faqm 35 7 & ox
ST fe=dl &1 72 FT %71 WL AT
arfeq &t ar 77 | TR 77 AT AT
aar & wrvaar Gam & sfawrey o=
TR E )\ WIW A6 ET AT BT TAT AL
T a1 | Zfet F & At wrag # ey
#83 §, wrrm adt s fag 7 o
fare frdt & 999 wom F TEwT
# AT & wgi foom e g ag <o
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Al 7T & w1ad &1 37 s
a0 g0 qr 37 A9 wOT qI07
ZATT wagT oq gin fasr 715 fewre
A#t 2, faqfey adr &, o€ fraa w4,
71t favrar adi & afss 7981 41 g4z
ffar s 7ar & @@ & 37 9%
98 T qAAT Z1 7 & | T w04
FEAE 7 gaavz, wiar .7 -
arr ¥ faaq  aFas & § fSaw
awdifas  Avaw W & q Faw
AL F A F AfeF FOdraw &
1 Atz faasr wwdifas goao
ey Z 3AF aeaeT fAET @4 &
AT 2 1 AT F OIATRD /ATA FA
w1 Femor AT wrA g ag vAw fag
A7 {1 AWMU w1 4t3 2 AN
F oA™Y 9T FART AT AT ZAT
¢ 1 fazre & Fasr wafifas g
1T £ 9 AT 71 AAFT 77 F AT
T AGI & 9T 7 T w7 F faA qw@rE
FIIT AT @IAT A TG F AT F7
a7 7 wan e #a  afer %

faary fedr a7z 71 w1 FrAadr T80
F1 A FFAT 2 | T4 OF TT-7F HL0AT
Iq GAT § AT AAT FC FEFICF 240
7z % wfawrfei 1 737 7 39% Aq1aq
#1712 F2 39 0 FH T 73 2 39+ fa«w
FeF1T F1 F21 faor Far anfzr o wg
37 AW F fadrs F9 wEavEr Z
712 7 fadT &7 37 & 1 90g TP 7T
F oArT gf a7 FW g AFAT T
FEAAT FE4AT TA AT qET TAC THT
% § g% ag ¥ a1 A waar fage
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# o F7 Aq9 fagre & aif w1 gy 07
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& 77 ufvar § 39% w7 w18 130 g
2 TAE AT ET AT AT F | qIET
AT FZE A FIFATL F2AqT A1 FLR00
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A1 TH AT ET A= T Al g A
zafarn & o fog awz o1 7 wrag w=a
o T8 ST @y Ay E A oIw g H
FIAA W AZ L@ F, AL A H
7oA @ EUR Eai F fadars
FE FHAE FEIEAT F FrAT wfza
T FAT FTA T FAAE FIAT
aifgr afew ww oo TH. mo HiT
THo e a9 FT frar Ay ® F47
w, ®E FE JE 2, wraw fage
faam @ar & F1% 71 TS oF AW
Z A gv g3z g1 g, =dEr,
A7 ZA1 T ¥ A7 W@ £,9q7 ¥ F9
I9 77 & ng A & faas wIrg
# w7 Jar wifgy | gArT FTA F
T 4T 7 F 77 Fgar agar g %
AL AT WT CW=IFT A0 AL
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4z A1 AAAT Z0 fF werae a7 Aty
T2 4 & 97 oA fao groa s w Ow
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[sf gwda Freiqu atad]
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Ty R & a7 Ty o mod ¥
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W 9 F FT W AW FT & )
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whist TR AN & NN § 3 omn
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W WA VT F g
P g afes ST vy sadEIm
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W W e Y @ 3w gy
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4 gfaT & 1 WX HWER FT T
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gt fagy & faadt a1 qaF @
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T wgze €1 9% 4fy ¥ Niw F @
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U offto &Y AT &, O I ATT MIHY
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ar gt S| FNAd AT el
A AqE &g fwsw¥ € oF 9t 39
T #1140 Wi & @vq § g
f ot firg wa oft wod yoas grat &
TG wek famid fomy 8w & o il €r
qut Tt faer ¥ o
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SHRI GHULAM RASOOL, MATTO
(Jammu and Kashmir), Mr = Vice-
Chairman, I begin my speech with a
fense of sympathy and understanding,
for ihe Energy Minister. The Flan
target that we had fixed tor generation
of electricity was 191 billion KW. Our
achievementg by the end of the Sixth
Plan would not exceeq 170 billion
KW. In other words, the Energy
Ministep has to face a spill-over from
the Sixth Plan to the extent of 21
billioy, units.

Now, the BSeventh Plan ig in the
anvil and working groupg are working
on it. I would like to know from tha
Hon'ble BEnergy Minister if this spill-
over of 21 billion units will be over
and above the targeted area-wise ac-
cretion of increase that we plan fov
the Seventh Plan, My suggestion is
that il shovlg not be that thig spill-
over shounld eat into the vitals of the
Seventh Plan,

We had envisaged zn additional
Jectcie generation of 19,666 KW. But
we achieved only about 14,500. Here
Isg I would like to know from the
Jon’ble Encrgy Minister how he pro-
wses to augment power generation to
over this gap. N

For he Sixth Plan the coal produc-
on we had envisaged wag 165 mii-
an tonnes. We achieveq only 15¢
villion tonnes, Here again this gap’
hould not eat into the vitals of our
eventh Plan target.

Though our plant load factor has in- -

eased from 44 to 49 per cent in
82-83, 1t is Iar below what we should
hieve in thig field

I have one suggestion to offer ta
~ Hon'hle Minister. While formula-
1g plans for electric generation, he
suld give top priority t hydro. 2lec-
¢ projects, It is because hydroe’ee-
¢ projects are swch a device that
u need only the initial invegtment
4 hardly any recurring expenses.
al ig not required in the hydroelec-
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tric projects ¢ g it iy reeded in the vase’
0? thermal ' jpgjects. In this context.
Sl.r"l have to-lefl the honourabie
Minister th i Jwomw ang Kast e
State alone |, iz having the capacity to!

generate  ‘clectricity to the tune of
I30C0 M and ie  should tap these
rescurces Now 12,000 MW i equiva-’
lent t0 1 ke additional electricity genc-
ration t  fmg we had envisaged for the
Sixth

Alan. Therefore he will have

to take s ithds factor into consideration.
% aim  grateful to him, Sir, because, ¥
ate, 7

ac kas been taking interest in
the J BK affairs also with regard to
thfz ! fenerution of electric power, .In
this House Sir, I had earlier quoled
fror a4 a newspaper in Pakistan, “The
Dat @mi” of Karachi, in which it had
bee p, staied that Pakistan—'the Minis-
ter -may kindly note this—wag con-
“ter nplating producing power of about
19 Y00 MW beyond Uri from the Jhelum:
Tiver, Tiig was a2 news item which I
had menlioneg in this House and I
hatt said at that time that ocur Gov-
ernment should take the time by the
forelock and start the Uri project
righg now. I know that we have still
one more year to go for the Seventh
Plan. But I would request the honou-
rable Minister to see that the preli-
minary work is started during the
Sixth Plan period itself and thig pro-
ject must be made ‘a prominent feature
of the Seventh Plan so far ag Jamms
_ang Kashmir is concerned. Now, such
small things like the share of the
States, Mr. Minister, or what would be
fthe share of the Centre ghoulg not
bomg, in the way of thig because this
is a national asset that we will create -
anid if we can generate thiz much of
power in Jammu and Kashmis” thom
Jammu and Kashmir would bhe able
.to feed . the entiry northern power
grid. So, I would like to submit to
him to kingly fake this into considera-
tion and lake up this Uri projesy as
soon as possible, )

" The secong point thet I would like
to .make—and that ig a very important
point—is that the progress with regard
to the Salal Hydroelectri, Project and
the Dul Hasii Project is very slow
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are needed to accelerate the pace of these
projects. Another point that I have to tell him,
which has to be taken note of by him as the
master of the show, is that simultaneously with
the generation of power, he should also take
into consi--ation the transmission part of it.
Now, according to my calculation, the Salal
Hydroelectric Project, when completed, would
be all right. But we must have the trans-
mission, line to take it to the valley. He should
take care of this aspect also and, if necessary,
even the State Government must be involved
in it. But . the Centre must see to it that the
transmission system te the valley is finished
alongwith the completion of the Salal
Hydroelectric Project.

I said at the beginning that I have sympathy
for the honourable Minister. I said that
because he has also to get funds from
somewhere. | agree with him that his hands
are tied and something has to be done on
that account I have a small suggestion to
offer to him. My suggestion is that he
should float a corporation to be called the
"Electricity Generation Financial Corporation"
and the World Bank the IMF, the Gulf
countries, etc. should be approached.
Electricity gene-iin should be monitored by
the Ministry of  Energy so that all the
power projects, which are very impor-i  for
the industrialisation of this country, are taken
on hand in right nest, My last point is  that
not muchbeen done with regardto oil
i oration in the State of Jammu and
Kashmir. I would request the ourable
Minister to give special attention to the
question of oil exploration in  the State of
Jammu and Kashmir.

Finally. I would like to mention one thing. I
have seen some photograph in some newspaper
yesterday. Wagons of coal are being sent to the
power projects and large stones were being
taken out of this coal and they could not use
the coal there in the plant.
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was mentioning about the plant load factor. I
would like to mention that if the plant load
factor is to be increased you should see that
Grade I coal is supplied to the projects.

With these observations?, Sir, I conclude
and I hope the Minister will reply to the
points that I have made.

SHRI T. CHANDRASEKHAR REDDY
(Andhra Pradesh): Mr. Vice-Chairman, - Sir,
I thank you for the opportunity given to me to
participate in the discussion on the working
of the Energy Ministry. I must, at the outset,
say that this Ministry has heen doing
exceedingly well, considering that the Sixth
Plan strategy in the energy sector was a
response to circumstances engendered by the
second oil price hike. It is particularly in the
field of crude that we must congratulate the
Ministry which deserves all the compliments.
This year, we hope to touch the 23 million
tonnes production in crude which ig almost
70 per cent of our requirements. If the same
tempo of growth is maintained we are well on
our way to self-sufficiency in this vital area
and the time may not be far off when instead
of importing we may be able to export sizable
quantities of thig particular product. The
Ministry can rightly take credit for being
responsible for improving our foreign
exchange reserves, the outgo in foreign
exchange due to import of crude alone
coming down to Rs. 3613 crores !n 1983-84
from Rs. 5258 crores in 1980-81.  This is
no small achievement.

But we cannot afford to be complacent.
The Advisory Board of Energy, headed by no
less than Mr. K. C- Pant, who was a Member
of this House till the other day, has estimated
the demand, for oil products in 1.989-90 to
be around 63 million tonnes; the optimal
consumption level projected by the Working
Group on Energy Policy that does riot
involve a sacrifice in growth objectives for
1989-90 is about 44 million tonnes.

Similarly, the present estimates of
consumption of oil products in 1999-
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2000 is around 90 million tonnes, while the
Working Group's optimal consumption level
for that year is specified at 66 million tonnes.
You will thus see, Mr. Vice-Chairman, Sir,
that while we have been exerting our best to
step up production, oil consumption has also
been increasing at a gallopping rate. This calls
for a vigorous exploration and drilling effort.
While we do congratulate the Energy Ministry
and the Oil and Natural Gas Commission for
their performance so far, we lot overlook the
fact that ONGC has not been able to establish
any new oil field with substantial reserves
since 1979 and we have been virtually sur-
viving on the Bombay High discovered in
1074.

Mr. Vice-Chairman, Sir, the Energy
Minister, coming as he does from the same
State of Andhra Pradesh  to which I
belong is aware of the vast potentiaj of the
Krishna-Godavari basin both for natural gas
and crude. We had some successes in natural
gas in the Razole area and also two offshore
wells, have given promising indication. The
location is no doubt difficult because of
strong under-sea currents and the
temperature. The ONGC may have its own
difficulties in accelerating the work in this loca-
tion because of the difficult technology
involved. But for u in the State  a feeling
persists that the ONGC is not showing the
same keennes  and sincerely in tapping the
eastern coast areas as it is showing in respect
of Bombay High. I would plead with my
friend, Mr. Shiv Shankar to give serious
thoughts to this feeling and speed up the
work on the Godavari structure. It is
believed since centuries that the entire eastern
region is floating on oil and it is neeessary
that this should be made into a reality in the
national interest.

While once again congratulating the
Energy Ministry on its achievements on the
crude sector, I come to the power sector
which has proved to be
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the achillis heel in our industrial development.
Last year's target for power generation was
144.3 billion units while the achievement was
only 139.8 billion units. At the time of the
midterm appraisal, the Planning com-
mission pegged the power target at 14500
MW and while the Ministry  is confident of
achieving this pruned target there are =~ many
who still have some doubts. Moot  of our
thermal plants are working to less than 45
per cent capacity and slide-back in the case
of projects under execution is the order of the
day.  Almost all the States in the country
have imposed power consumption restriction i,
one way or the other, including Andhra
Pradesh which had been surplus all these
years. I  know there is little that the Centre
can do in this since the power generation is
essentially a State subject and even some of
the pragmatic ~ recommeodations of  the
Rajadhyaksha High Level Committee have
not found favour with the States. The national
grid is yet to take its final shape and
whenever there is  a crisis in a particular State
the neighbouring State ~ with surplus power
tries to take advantage by dictating its own

terms for power transfer. The industry
continues to complain about short
supply  of power resulting in fall in

production and even lay-off in some areas.
Itis against this background that the proposal
of allowing the private sector to generate
power was mooted several years ago. But, so
far a policy decision in this regard has not
been taken.

Mr. Vice-Chairman, Sir, power generation is
a capital intensive industry and it has been
estimated that to generate one megawatt of
power an investment of Rs. one crore is re-
quired. I think it is time the Government takes a
second look into the . whole aspect of power
generation and decides whether or not the
private sector could be associated with it.
Maybe, a beginning in this direction could be
made by allowing the private sector to instal
mini hydro sta-
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wherever feasible. Sometime back, the
Ministry had mooted a centrally-funded
renovation and modernisation scheme costing
Rs. 500 crores which can .improve the
generation from some of the identified
existing thermal stations to give an additional
1,400 MW of power. This was a laudable
proposal worked out in consultation with the
public sector power equipment manufacturers.
The Advisory Board on Energy had also re-
commended such a step, though it has
suggested only Rs. 300 crores. I was
distressed at recent press reports that the
Finance Ministry has shot down this proposal.
I would appeal to the Finance Minister, who is
also leader of this House, to give a second
look at the proposal since this seems to be the
only alternative available to us if we are to
meet the power requirements in the. shortest
possible time. Our hydro potential is vast and I
see no reason why the Energy Ministry should
not give serious thoughts to tapping this
cheap, though seasonal, source of enregy. In
my State of Andhra Pradesh, a single Iccham-
palli project could give over 2,000 M.W. of
hydro power. There is no reason why the
national hydro power corporation should not
be involved in a big way in putting up hydro
power stations on the same analogy as the
national thermal power corporation is putting
up very successfully the super thermal stations
which have come to our rescue in a big way
just how. While everything has to be done to
step up power generation, there is also need
for power conservation by the consumer
industries. One estimate has put the saving in
power by such conservation measures at any-
thing up to 25 per cent requirements Jf that
particular unit. The Energy Ministry should
draw up plans and programmes in this
direction and provide consultancy service to
the major consumers in this regard.

Another weak point in the Energy Ministry
is the management of coal, The coal
production has no doubt Been going up from
year to year and
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was around 140 million tonnes last year. But
the industry continues to complain that they
are able to get only 50 per cent of their coal
requirement. Obviously, there is some bot-
tleneck somewhere. Only the other day, in the
other House, a charge was levelled that the
Railways are diverting wagons meant for steel
to the coal sector. But still this does not seem
to be helping the coal-users, especially the
power projects. Tamil Nadu now feels that it
would be easier to import coal all the way
from Australia to its thermal station at Tuti-
corin than depend on our movement from the
castern coalfields. The Singareni collieries
company in my State, in which the Centre
holds 49 per cent shares, is ridden with fac-
tions and strikes. There are also reports of
mismanagement and many enquiry
committees have gone into its-functioning. |
do not see why the Centre should not take
over this important coal reserve, the only one
south of the Vindhyas and develop it en the
lines of the northern coal belts. This can be
done by acquisition of the majority shares. I
hope the Energy Minister will give serious
thought to this" in the interes; of proper
management.

But the mere production of coal in the
required quantities at the pitheads will not
solve the problem. The Railways will
continue to be the backbone of coal
transportation system. In 1982-83, movement
of coal by Railways was around 92 million
tonnes; it will have to increase to around
173'million tonnes by 1989-90 and 209
million tonnes by 1994-95. Movement of coal
cannot be looked at in isolation from
movement of all bulk commodities. But it is
clear that there has to be substantial increase
in the investments in the rail sector and in the
efficiency with which assets and capacities
are utilised within the Railway system. The
adoption of special strategies like the
rationalisation of movement, use of bottom
discharge wagons creation of coal dumps on a
much larger scale than at present,
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ement of block rakes and a faster a of
electrification will also help ncreasing rail
capacity for handl-a large and ever growing
volume oal traffic. I would lika to know it
steps are being taken by the rgy Ministry to
have the neces-r coordination with the
Railway istry to achieve these objectives.

r. Chairnifn, Sir, we ar-s not on threshhold
of the Seventh Plan, fiscal 1984-85 is the
last year of Sixth Plan. The Planning Com-
ion has already set up different king
groups to draw up the strain different
sectors. We have come of ago. We can
produce e oil and gas; more coal and more
er, but this cannot be allowed to ain as the
central element of our gy policy as it has in
the past esponse to international events,
.use of the two oil price shocks, entire
thinking from mid-seven-onwards has
revealed around the ocarbons sector. We
have weath-these crises. But another
crisis greater magnitude looms large. new
crisis affects tens o'f millions oor
households, particulary their en and
.children, who are mainly cting fuel for
cooking. Our  be-( leader, Mrs. Indira
Gandhi has sed the seriousness of this prob-
and has charged the newly crea-Department
of  Environment as-as the Department of
Science Technology to have a look into .
Our efforts in the direction of conventional
energy have met with partral success so
far,

the Seventh and subsequent ,we must
make the task of ing the energy demand
0i house-everywhere, particularly ~ of
ural and urban poor, a principal ent of our
energy strategy. This for supportive social,
teehnolo-and institutional changes. I am the
Energy Minister is already g  serious
thought to this.

RI SHIV SHANKAR: Mr. Vice-man, Sir,
about more than a Members have been able
to par-
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ticipate in the debate on the working of my
Ministry. By and large, I must thank them
as some of them have given a few
valuable suggestions. Most of the hon.
Members on the other side took a very
shortsighted view of the working of the
Energy Ministry and it would not be an ex-
aggeration if [ say that they seem tc have
applied the blinkers by not clearly
perceiving as to what exact achievements
the various departments have been making.
A wholesale denunciation of the working of
the Ministry by some of the hon. Members, I
must say, is, to say the least, uncom-
plimentary. I did not expect all
kudos, but I did certainly expect that where
we had done better, a good word would
have certainly gone well with those
who are working - in difficult
conditions  particularly +in the oil
sector and the  coal sector, )
that  their morale could have boosted so
and perhaps they could have give much
better than what they had been offering to
the nation.

Sir, quite a large number of issues have
been raised, general and specific, both.
Certain specific questions related to the
States. Perhaps, it would be very difficult
for me to deal with all the issues that have
been raised. I would rather, perhaps, go
largely by the policy parameter.-; and
would like to advert myself to the issues
that have a bearing over the matters of
policy, Of course, some of the hon.
Members, who have repeated -certain
charges, I would like to deal with them
even though they might pertain to a
particular State.

Sir, the policy that has been pursued by
the Energy Ministry, mter alia, envisages
accelerated exploitation of indigenous
energy resources, management of demand
and substitution of oil by electricity and
coal, energy conservation, exploitation of
renewable resources of energy and
intensificaton of research and development
of new energy technologtes. This is the
broad parameter of the policy angle that is
sought to be pur-
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sued and that has been pursued by the Energy
Ministry.

Sir, it would be apposite that 1 should at
the very outset put forth before the House as
to where we stand in relation to power, coal,
petroleum. I would not like to go into the
details of the non-conventional sources of en-
ergy. Hardly one or two Members have
referred to bio-gas and solar energy. I will
make a passing reference to them because of
the paucity of time at my disposal.

On power generation the target that ' was
fixed for 1983-84 was 144.3 billion units. [ am
not going into the details of the thermal, hydro
and nuclear. But what has been achieved is
139.8 billion units. In fact, the shortage had
been minus 3.1 per cent. The reasons for this
shortage had mainly been because of the
development of hydrogen leakage in some of
the generators. This is because ot the design
problems and partly because of the accident
that took place in Obra. But compared to
1982-83, the percentage of increase was 7.(>.

Some of the hon. Members were ' pleased to
ask as to what was the targetted capacity that
was envisaged in the Sixth Five Year Plan and
what exactly was the achievement. The hon.
Members are aware that the Planning
Cgmmission originally had set a target of
19,666 MW capacity to be developed in the
Sixth Five Year Plan; but the Mid-term
Appraisal of the Plan reduced it to 14,500 MW
having regard to the resource constraint that
was felt at that stage. Out of this 14;500 MW
capacity to be developed in the Sixth Five
Year Plan, a total of 11,146 MW capacity has
already been achieved and what remains to be
achieved is 3354 MW capacity in the
remaining part of the year, and this we are sure
to achieve, which would mean that the country
would have achieved within the Sixth Five
Year Plan the generating capacity of 14,500
MW that was set on the basis o* the review
and the mid-term Ap-
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praisal of the Plan. It would be apposite for
me to bring to the notice of the House only to
put the records straight that at the end of the
last decade, namely, by the end of 1979, the
generating capacity in the country existed at
28,000 MW and what would be achieved in
the Sixth Five Year Plan would, in my
submission be mure than 50 per cent of what
existed in the country by the end of 1979. This,
in my submission, is no mean an
achievement. But this does not mean that
the hopes and aspirations of the people stand
satiated. I do not claim that; but the fact
remains that we have made advances. Having
regard to the growth that is taking place
in the country industrially and economically,
naturally the aspirations will go high and,
therefore, I do not claim and it is none of
the claims of my Department that we have
been able to satisfy the needs of the people at
large. But kindly consider the strides that
we have taken; look at it from this angle, and
then come to the conclusion whether, we have
done really anything or not. If we have not
done it, I do not want any kudo from the
other side; they can straightaway condemn
us; but where the praise is really due, I do not
expect that they put across  the view with the
Nelson's eye. Therefore, I must submit that in
the power sector, notwithstanding what has
been said in this House and elsewhere, the fact
remains that we have been able to develop
quite a good  generating capacity; hut I am
also aware that the plant load factor had not
been that satisfactory. In fact, I find that
the plant load factor in 1983-84, has been 47.9
per cent, while the target that we had fixed was
51 per cent. We are going deeper into
these issues. Many people attribute it to the
Gtua’ity of coal. I am sorry to say this that |
am not one among those people who share
this despair, in the coal, sector. I am saying
this with a little responsibility because I find
that the power plants which are owned by the

private sectors are doing much better,
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from the point of view of the plant load factor.
I do not deny that the quality of coal is one of
the major constraints which hinders the plant
load factor from being high. But you should
not throw the whole blame on the coal sector.
This does not appear to be a wise approach to
the whole problem. Personally, I feel, there
are quite a number of reason as to why the
plant load factor is not improving. It is not the
time for me to go into all these details at this
6tage.

SHRI SHRIDHAR WASUDEO DHA-BE:
You are in charge of coal.

SHRI SHIV SHANKAR: I am. I am not
saying that...

SHRI SHRIDHAR WASUDEO DHA-BE:
Power and coal.

SHRI SHIV SHANKAR: I am looking at it
most objectively, Mr. Dhabe. Wherever there
is no praise due to me, I am not prepared to
take it. Even if you confirm it, I would grate-
fully refuse it. The whole point which I am
trying to stress is, these problems are
continuing problems which have to be
tackled. It is not as if you will tackle the
problem and thetter stands solved. It is not
like that. These are continuing problems. We
have been setting up task forces, we have
been sending CEA teams. These have been
going to various State Electricity Boards and
they have been advising them technically and
otherwise and even iiv the management
sector, we have been trying to advise them as
to how best they should run these plant3.
Therefore, this is a continuing process.
Various steps have to be taken only in
continuity.

Sir, I would also like to submit here that
certain wrong figures have been given in
regard to the power shortage as compared to
the requirement. I find that the shortage has
been shown to be unnecessarily more
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than what is existing. In 1983-34—
compared to the requirement, I am saying—
the shortage was 10.8 percent. [ would
not like to go into the details because it
would be difficult for me to cover all the
points Therefore, I will straightaway go into-
the question of the performance of the Rural
Electrification Corporation because some
hon. Members referred to the performance in
this sector as well.

According to the Census371, there exist
5.76 lakh villages inhis country and the total
irrigation potential of the pumpsets is 120
lakhs On the date of Independence, the
villages electrified in the country were 1500,
and the pumpsets energised stood at 6.430. As
on Ist April,. 1980, the villages electrified
were 2.50 lakhs and the pumpsets energised
39.66 lakhs. In the Sixth Plan,. the target
which was fixed was, electrification of the
villages to the tune of one lakh and the
energisation ot the pumpsets to the tune of 25
lakhs. Out of this, as on 29th February, 1984,
the villages which have been electrified stood
at 87,575 though the pumpsets which have
been energised—they have not given that
much better ac-count—stood at 12.58 lakhs.
The total villages that have been electrified so
far stand at 3.37 lakhs and the pumpsets
energised stand at 52 lakhs.

One aspect that I must deal with is
regarding the villages that have been
provided with street lighting in respect of the
Hari.jan'basties. That was specifically raised
by some of the hon. Members. Such villages
total 1.32 lakhs and the villages where street
lighting has been provided in Hari-jan basties
stand at 1.28 lakh?. Therefore, the shortage
remains only cf about 4000 villages.

Sir, I have given these broad figures in
order to demonstrate what exactly the
position is in the power sector. In fact, one of
the hon. Members was trying to put certain
figures which 1 could not follow, but in
1984-85 we seek to achieve the generation to
the
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stunc of 154 billion units and with the
infrastructure that exists today it should
not be difficult to achieve this figure.

Along with this I would like to deal with
one or two aspects that have been
highlighted. One aspect which is often’
coming up and about which quite a lot is
being said, is that the Central Government
is not clearing-certain of the projects of the
West Bengal Government. I would not like
to use the strong language that has been
used by one of the hon. Members because
that would be a case o'f Jn iiresponsibility,
but I Would only put certain facts so that
the record would be straight. While
something was said about the clearance of
certain of the projects which are of a recent
origin, nothing' was sought to be said
about the various projects that have been
cleared long back and as to why the Slate
Government is sleeping oyer these
projects, why it is that they are not taking
care about them. I do net mean to criticise
them, but I would certainly not appreciate
the-attitude that is expressed. Often I find
that some of the people coming from the
States, do not make any constructive
criticism which we would certain'y
appreciate. We would cer-
tainly like to face that constructive criticism
and see what best could be done, but, Sir.
you are aware, if we would d like to go too
far in the electricity sector, voices start
coming that Centre is interfering with the
State's rights. In many cases, when I had
been trying to give suggestions to the
various Electricity Boards to set their
houses in order, in fact "though of
course in a subdued language, it was sought
to be told to  me - that Mr. Minister, thus
far and no further. And in the House an
opportunity is taken to say certain things
which I would only like to call as "'unfair';
beyond that I would not like to say
anything.

" Now with regard to the new project -
approvals in West Bengal, itis not
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correct to say that many of projects are
pending approval 1 Central Electricity
Authority. of the projects which have been
proved by CEA are awaiting i ment
clearance by the Planning mission which has
to fit them in State Plans. That has got to be
into the State Plans. Second] few
proposals which have been ived from the
State Government had to be returned to the
State ernment for clarifications in reg
various related  matters—like linkage,
cooling water available vironment clearance
etc. This is under way.

In this respect I must make a ail mention,
in respect of West gal, of a fact that special
exem has been made in  respect of Bengal
which has been given a turbine based on
HSD in order t leviate their peaking power
prob Having said this, I would like to the
House certain figures, thougl many but a few,
in order to den trate as to what exactly is the
of affairs.

Santhaldih, 1x120  Unit No. 4,
sanctioned by the Central Gov ment in
September, 1966. The o nal date of
commissioning was cember, 1977.

SHRI DIPEN GHOSH: Only a the Left
Front Government came power, it was
commissioned, but approval was given
during your gime.

SHRI SHIV SHANKAR:
speak about your performance

Let also

SHRI DIPEN GHOSH. By
means. | have got the data. Let check and
counter-check.

SHRI SHIV SHANKAR: Will please
wait and have the patience listen to me?

SHRI DIPEN GHOSH: Yes, you
quoted this; that is why I saying.
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SHRI SHIV SHANKAR: I am giving
details.

SHRI DIPEN GHOSH: I know. I have
also got all the papers.

SHRI SHIV SHANKAR: Let the House
know, it is not sufficient....

SHRI DIPEN GHOSH: Yes, let the House
know what Siddarth Shankar did.

SHRI SHIV SHANKAR: In September, 1966
this sanction was given., original date of
commissioning that was expected was
December, 1977. It could not come up till
March, 1981. And you were there for four
years.

-SHRI DIPEN GHOSH: But the
Cdunds were diverted for making...

SHRI1 SHIV .SHANKAR; Forget about it.
You listen further. In respect of Bandel unit,
the sanction wag given in August 1972, it was
to come up in March, 1978, that could only
come up in October, 1982.

'SHRI DIPEN GHOSH: We did it.

SHRI SHIV SHANKAR; Kolaghat
..take the credit, but don't try to
that you will not take any discredit also.
You have spent 4 to 5 years I repeat you have
spent 4 to 5 years in order to. ..

SHRI DIPEN GHOSH: We had to start
afresh. When you gave the sanction, they did
not do anything,.

SHRI SHIV SHANKAR: That only . shows
how much knowledge you, have. You only
seem to be trying to protect yourself. Iam not
saying "your Government"  or "my
Government". I said what the Stats
Government had been doing. And 1 have
also said, since you were crying hoarse on the
point, that when you were also there, 'her it is
the United Front Government in 1967 and
1969 and so on. il is not as though you were
not there at that time, you were not there bet-n
1972 and 1977, but again from
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1977 you are' continuing to be there;
therefore better you try to evaluate what your
own position is.

SHRI DIPEN GHOSH: We have.
We have published a document.

SHRI SHIV SHANKAR: Then in Kolaghat,
the position is, Sir, that the sanction was given
in June, 1973 and the expectation was that the
unit would be commissioned in September,
1978, but which is yet to be commissioned.
That would only 5 P.M. mean that from 1977
when you are there—j will put it that way. .

SHRI DIPEN GHOSH: Yes, yes. Before
the fund was allotted.

SHRI SHIV SHANKAR: Will you « please
wait? I don't expect you to go on interrupting
me at every sentence. If [ were to interrupt you,
perhaps, at that time you would not have been
able to speak what you wanted. Be a gentleman
to listen to me.

SHRI DIPEN GHOSH: You are a
good lawyer.

SHRi SHIV SHANKAR; So, from
September, 1978 we expected it. It is yet to be
commissioned in spite of the fact that we are
in April, 1984. Unit No. 2 which should have
come up in March, 1979, God alone knows
when it will come up. About unit No. 8, well,
afte.r saying about unit No. 1, it has not yet
been commissioned and God alone knows the
fate of the other units.

Then, about Kolaghat, in February, 1981 the
sanction has been given for unit Nos. 4. 5 and
6. Unit No. 4 should come up in 1987-88.
There are already slippages in this unit. It is
not expected to come up before 1988-89. The
other units, obviously, will have further
slippages. DPL 1x110 MW unit No. 6,
sanction was given in April, 1974 and it
should have been commissioned in June,
1979. It is not seeing the light of the day and T
am not expecting it to come up before 1985-
86.
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SHRIMATI KANAK MUKHERJEE:
Because it has to come through you.

SHRI SHIV SHANKAR: The Tita-garh
CEA 4x60 megawatt power unit, sanction
was given in July, 1978. This unit No. 1
slipped by six months and it came to be
commisioned in December, 1982. Unit No. 2
further slipped and it came to be
commissioned in April, 1983. Unit Nos. 3 and
4 also slipped as a result of which the last
unit, hopefully 1 expect, would be
commissioned sometime by the end of this
year.

On the hydro projects the situation is no
better. In fact, Jaldhaka Stage II was
sanctioned in October, 1978— because, so far
as the CEA is concerned, it cleared it in
September, 1973-74 and work also started in
1973-74—but if has been commissioned only
in August, 1983 Romman Stage II which
should have been commissioned by 1982-83
and which has been sanctioned in April, 1977,
will not see the light of the day at least till
1987-88.

One of the hon. Members has also been
pleased to refer to the Calcutta Electric
Supply Corporation's request for
ireplacement. The CEA has techno-
economically approved the proposal. The
Calcutta Electricity Supply Corporation has
been requesting for import of equipment from
the United Kingdom. We have been pressing
them to install indigenous sets. Therefore, the
delay had been there. We do not see, at the
moment, any possibility of allowing the
import as BHEL has the capacity and the
equipment which they wanted to import from
the United Kingdom.

SHRI SHRIDHAR WASUDEO DHABE:
What about Maharashtra?

SHRI SHIV SHANKAR: From Calcutta to
Mabharashtra it is no less a thousand miles.

SHRi SHRIDHAR WASUDEO bHABE:
There you are having different standards.
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SHRI DIPEN GHOSH: You don't say
like that, I am telling you. Jain. I am
telling you. That British company that
you have ali ed.

SHRI SHIV SHANKAR: I am not
yielding to anyone.

SHRI DIPEN GHOSH: That is the whole
trouble with the functioning of private
companies, against which we are fighting.

SHRI SHIV SHANKAR: Sir, one of the
issues that was raised was about the price of
coal and of petroleum. i. must submit that the
coal price been recently raised because of the
fact that we had to enter into the National
Coal Agreement 3 which casts a burden on
the Exchequer to the tune of Rs. 200 crores
every year. In fact, even the costs of inputs
have also gor.t up. Haying regard to these two
factors, we had to take a very painful decision
of increasing the 1 price. Otherwise, the
industry would: have suffered like anything.

On the petroleum side, the position a, it
stands is that there is no doi as in 'fact hon.
Members  had made observations, that
while  production has gone up, prices
have also goneup. In fact, Sir, in another
conil have given details to this House
itself that if you compare the pricess of
petroleum with the prices as prevailing in
various international markets, our prices are
still cheaper. At one time when the House
did want that we should reduce the prirv
had categorically said—and I Shall peat—that
whatever resources  we build through this
process, we plough back the money for the
exploration and exploitation of oil. We
thought that by using these resources in ex-
ploration activities, we should try
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become self-sufficient as carly as
possible. Otherwise, jj am afraid, we shall not
be self-sufficient by the end of the decade,
which hopefully wa arc expecting and if we are
not going to be self sufficient, we shall
undoubtedly be in troubled waters because we
shall not be able to handle the economy in
the proper perspective. Therefore,
sometimes  a little  sufferance becomes
absolutely necessary in order to have the long-
term gains. It would be very easy to take
certain populist approaches in these matters,
but in the long run the nation sutlers. And it is
precisely in this background that I would take
this opportunity to urge to the various  State
Governments and the Electricity Boards not to
divei't the money that have been allocated to the
power sector, because in many a case I am
finding -that for sheer popularity, various State
Governmens and Electricity Boards are
trying to divert the money allocated for power,
which would in the long run affect the economy
of the State itself. I defend the rise in the
prices not because I am very happy about it, but
because of the fact that there ig no other go if
the economy has to be set on rails in the long
run. In fact, when it came to the question of
kerosene which is the poor man's consumption,
hon Members are aware, last year [ had
introduced the dual policy in regard to
kerosene  after discussing with all the Civil
Supplies Commissioners of the States.
And when I was assured that they would be
able to implement the dual policy, I thought
that the policy is such which could be takeii
care of, in which case the poore-' sections of
the society could be protected. But
unfortunately 1  found that the poorer
sections were the first victims, as a result of
which within one month of the introduction
ofene dual policy that scheme had to be
withdrawn.  In fact, I myself stood in
Bangalore in the queue, and I found that the
poorer people were not being given. And
the dealer said that the quota that was
earmarked in the levy system has already been
exhausted, and if was very difficult to find out
which quota 218 RS—10.
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was what.  Because of the distribution system
not being strong, this step had to be taken.

Many a hon. Member has been making a
complaint from time to time that there had
been adulteration of kerosene with  HSD
because of the fact that there is a disparity in
prices. It is true, I concede that. I am aware
that about 19 to 20 per cent of kerosene goes
in the adulteration with HSD. I have been
requesting  the State Government to take care
of it. Notwithstanding the fact that every
quarter we go on increasing the allocation of
kerosene to the States, much of the kerosene is
going towards adulteration. ~And I have been
trying to impress upon the States that we have
to import kerosene and that quite a large
amount of foreign exchange is spent. ~ While
in the case of petrol, we a'e absolutely self-
sufficient, in the case of kerosene we have got
to import, and this, I have been trying to
impress that we cannot employ the price
mechanism that if often advocated so that the
adulteration of kerosene with HSD does not
take place because that would create more pro-
blems. The moment we increase the' price of
kerosene, it affects the ordinary man. May be
some people had been trying to tell me that this
is no argument at all.  In fact, 1 found in the
other House that some of  the Opposition
Members had been trying to put across to me
this view. Itisa question of policy which we
are committed to.  Whether one likes it o,
not, a policy decision has certain perspectives,
and these perspectives, we have sought ty put
forth.

Sir, some of the hon. Members have also been
trying to make a complaint that in the growth
of the capacity of the power generation, there
had been an imbalance. I must submit, Sir, the
imbalance is for variegated reasons. While I
would not like to go into the details, I must
submit that if each State takes care of the
proper power development, I am sure that
these imbalances would not exist, in fact,
when the Central Government found that the
States had not been taking
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[Shri Shiv Shankar] up the projects according
to the schedule and that it would have quite
an insidious effect on the economy of the
country, we had to take up the various power
projects under the Central schemes. In fact,
the super thermal power stations that have
been set up in different States and that are
also

likely to be set up in different States, are
only to help the State in the region
which might suffer otherwise In fact,one of
the arguments. ..

SHRI SHRIDHAR WASUDEO
DHABE The Rajadhyaksha Corn-that that
policy had to be adopted. Who will run
them, the State Electricity Boards or the
Corporation?

SHR1 SHIV SHANKAR: . I will
come to I  One of the argu- ments that was
put forth was that the
distribution system of power through
the super thermal power stations was
illogical. That is what one of the
hon. Members had put forth. In fact,
it should not be said that j am not
chivalrous to lady Member who
had spoken. In fact, I must compliment her
for the brilliant maiden speech that has been
made this morning. But I am not merely on
the point of the skill of the debate, but what
happens you kindly consider. Now supposing
power is to be supplied from the Central
project according to the deficit of the States,
then, I am sure the States will become more
parasites. They will go on.sub-ting
themselves to more deficit and would be only
claiming from the Central sector which
would in the ultimate analysis...

SHRI CHATURANAN MISHRA:. In case of
Bihar, how much power is I by the Central
concerns in coal, 'in steel and others? Very
little is left to us, That you must consider
also.

SHRI SHIV SHANKAR: Mishraji, you
may also consider how much DVC supplies;
and how much DVC and Singrauli supply to
Bihar. I would not like to go into these
detail,, be-
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cause is would be unfair. You don't expect
me to answer every question that you will
raise in a debate of this nature, I have got to
have my say.

[The Vice-Chairman (Shri R. Rama-
krishnan) in the chair

Because, Sir, it is not as though the Central
sector which exist 'in Bihar only consumes
power. Quite a good bit of power is
supplied by the G
; Sector. So it is both ways, I
am sure there is a quota far it. The
position that I would rather prefer to
put forth is that there is a formula.
(Intemtptiows). Will you please stop
for a while? There is a formula that
ha; been evolved. The whole coun
try lias been divided into various re
gions lor this purpo the
Rajyadhyaksha Committee wanted
that we should set up Regional
tricity Board There was op
from the States because the States think that
their power would be eroded. Therefore, we
are acting a little slow in the matter. Now,
what had been happening I must also explain
my difficulty in one sector. Now, the formula
that has been evolved is that the Central power
project" if it is located in a particular State we
pro-raightway 10 per cent electricity generated
to that State and, then, 75 per cent is evacuated
not only to the State in which this project is
located but to all the States in the . region. 15
per. cent, of the electricity is kept with the
Centre to relase to the States in the region
whichever is in sufferance This is the
formula that has. been evolved. If this formula
has got to be changed into a formula to help
only those States which are deficit States in
that regior.
I than, the not take up the projects which
ought to. And perhaps it would tea for me to
re-be States would become parasites over the
Central projects It is precisely because of this
reason
that we have evolved this formula; In fact. I
am facing one more diffi which I must share
with th House. I am having quite a lot c
difficulty in the transmission of powe
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that has to be evacuated from the Central
power projects. The Rajya-aksha Committee
has gone on record to say that the 220 KV
lines which are crucial for the purpose of
I:nation of power should be taken
over by the Centre—the management
of those transmission lines. And, in
fact, wa are going ahead with sett
up the 400 KV transmission lines at
various places.Now what had been
happening is that the States which are
subjected to a power shortage had certainly
been trying to say "Yes, you I 'the
transmission lines". But I am finding that
quite a large number of States are not
prepared to
agree to allow the Centre to have the
control of the 220 KV transmission lines In
fact, sometime back, I had taken a meeting of
all the Power Ministers in the northern zone
and none agreed for the Central control. T
had to set up a committee of the Chairman of
Electricity Boards to go into it and find a way
out for the purpose of evacuation of power
from the thermal power- stations controlled
by -the Centre. I have taken this step so that
the power could be evacuated without
difficulty. Otherwise if the transmission lines
have also to be developed, the cost will be
equal to the setting up of the thermal power
station. Now, according to a rough
calculation, the creation of one MW capacity
costs about Rs. 1 crore. That
ms that for setting up the super power
stations which have been set up at different
places with a capacity of 2,100 MW. we
would have had to spend RS. 2,100 crores
and an equal amount would have to be
pent  for the purpose of the trans-on
mission lines, which would
makethingdifficult because of theresources
constraints. [ thought Ishould explain this
so that the posi-tion becomes a little clearer.

Sir one of the hon. Members had asked—of
course | appreciate his anxiety and I admire
it—about the future of the Haldia Petro
Chemicals Complex. In fact, I have said this
in the other House also that so far as the
Haldia Petro Chemical Complex is
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concerned, it is unfortunate that the delay had
been taking PIHCT. And I should share the
information with the Hoiue that the changed
product ' tern feasibility report has been
received from the State only by the end of
January, 1984.

SHRI DIPEN GHOSH: How many times
were they suggesting various yhemos?

SHRI SHIV SHANK AR: It is be-so of the
fact that suggestions re coming from the
State  from time to time. After the
letter of ent was issued—I think, if I am
wrong, it was in 1977 that the letter of
intent was  issued—the fce Government
wanted that there Id be an amendment in

the letter of intent,- The amendment
was given. After the amendment was
passed on, they were not able ind the
resources. And it was in March, 1981 that

the Chief Minister wrote that this petro-
chemical complex should be a joint
venture between the Centre and. the State,
the Centre contributing 40 per cent of tin
capital, the State contributing, 40 cent of the
capital and 20 per cent of the capital to be
contributed by the financial institutions.
If I correctly remember, this was agreed to
around September or October, 1981. And
when  the situation was gone into, it was
found that the feasibility report that was
prepared was far less and at that time, it
was felt that there would have to be around
Rs. 600-odd crores of investment that
would have to be effected. Then it was
decided that there should be a change in the
product pattern and .the State Government
was asked to go into it and  submit a report
on the changed product pattern so that the
petro-chemical complex becomes
economically viable. Tliis as I submitted,
has come only at the end of January, 1984.
This is being looked into. I have spoken in
detail to the Finance Minister of  West
Bengal and hardly three days  back I- have
also spoken to the new Industry
Minister who has taken over, when he
came to me and  discussed with
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[Shri Shiv Shankar] me; and I explained to
him and I said that it should be our endeavour
to see that we find resources because so far as
the Sixth Five Year Plan is concerned,
resources for the petro-chemical complexes
are absolutely negligible. In fact, I don't 'think
I should even state the figure, because I found
that this would only be taken up perhaps in
the Seventh Five Year Plan .

SHRi CHATURANAN MISHRA:
What about Barauni?
SHRI SHIV SHANKAR: Barauni?

Perhaps you may be pressing for the
caprolectum plant of Barauni which was
taken up some time back. I must submit that
the company to which the letter of intent was
sought to be given and which was being
pressed by the Bihar Government, that
company is not prepared to set up the
caprolectum plant in Barauni. They would
like to shift it to Seelampur or some other
place; I am not quite sure about it. They had
certain difficulties. But, nonetheless, we are
trying to find a way out so that we could do
something in the matter.

One aspect which I should bring to the
notice of the honourable Members is
regarding indigenisatjon of the petroleum
equipment. I must submit that ONGC and Oil
India Limited operations offer us oppor-
tunities for indigenous manufacture of oil-
field equipment. It has been Government's
policy to encourage efficient indigenisation
of oil-field equipment and services. In order
to achieve this objective, Government has
already announced the policy of giving
deemed export benefits to domestic suppliers
supplying goods and services to ONGC and
OIL under international competitive con-
ditions. In addition, Government has decided
to give price preference to the domestic
suppliers. Following are the broad features of
the price preference scheme. I had, in fact,
announced this scheme in the
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other House at the time when the discussion -
on the Demands for Grants of my Ministry
took place there.

"Price preference will be related to
domestic value added; higher preference
will be given to items where the domestic
value added is more; domestic value added
of an Indian bid would be equal to the value
added where the value of the lowest
acceptable tender minus direct import
requirement of raw materials, componenents
and consumables of the Indian bid is under
consideration; this domestic value added
criterion has been established in order to
qualify an indigenous supplier for price
preference; the price preference formula is
that no price preference to indigenous
supplier will be given if the domestic value
added is less than 20 per cent; price
preference up to 5 per cent of the total order
will be given with respect to supplies where
the domestic value added is between 20 to
30 per cent; price preference upto 10 per
cent of the total order will be given with
respect to supplies where the value added is
above 30 per cent but below 50 per cent;
price preference up to 15 per cent of the
total order will be given with respect to
supplies where the domestic value added, is
15 per cent or above; with regard to
services, a price preference up to 15 per cent
will be given to indigenous parties; care
will, however, have to b, taken that in each
case, it is a genuine Indian party which has
developed capabilities for providing these
services and it is not .foreign party with an
Indian fund. In deciding this factor, such as
employment of expatriate personnel and
ownership of equipment necessary for
providing services in question will be taken
into consideration.”

I would briefly touch upon the
performance of the petroleum sector
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to which I must say Hon'bles Members have
been very much concessional in their
observations. Actually in 1983-84, as it was
said by one of the Hon'ble Members, the
production of crude was more than 26 million
tonnes and in terms cf rupees I must submit
that in 1980-81 we had to spend foreign
exchange worth Rs. 5,258 crores in order to
import crude and petroleum products in that
year. In 1983-84 that was reduced to Rs.
3,613 crores, which, is quite a considerable
reduction. In fact 1 expect the crude
production in this country to meet 64 per cent
of the demand of ours. It falls short by 36 per
cent. I expect that we shall be able to catch
up this percentage by the end of the decade,
with the demands also rising by that time.

About the coal sector also I must give a
few figures. Hon'ble Members are aware that
at the end of the last decade coal production
was struggling at about 100 million tonnes.
But in 1983-84 we have achieved the figure
of around 139 million tonnes. The target was
142 million tonnes. It fell short of three and
odd million tonnes. In 1984-85 we expect to
achieve the figure of 152 million tonnes.

Actually I take this opportunity to make an
appeal to all those concerned with the coal
sector that all of them owe a duty to the
nation. I am finding that notwithstanding the
fact that with the wage agreement that we
have entered into the nation has taken a
burden on itself to the extent of Rs. 200
crores every year, there are still a large
number of catcall strikers as a result of which
production is badly affected. Particularly I
take this opportunity to appeal to the workers
in the Singareni collieries because of whose
unhelpful attitude the production ther, is
going down very fast to remember that they
owe a duty to the nation.
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SHRI CHATURANAN MISHRA: Some
petty things are taking place there. We want
your intervention.

SHRI SHIV SHANKAR: I must tell ,ou,
Mr. Mishra, that I have given the necessary
instructions to the Chairman of Coal India.
At one point of time he was deducting eight
days' wage for the cat call strike. I called him
and said: You should not penalise them. . .
(Interruption). If there is any instance, please
let me know. I will correct it. You see, I
would like to put it this way. If there is any
injustice that is being done and if that
injustice is patent, all of us must make an
endeavour to correct it.

SHRI CHATURANAN MISHRA: All
right. We are prepared. But you tell your
people also.

SHRI SHIV SHANKAR: There is no
difficulty so far as that is concerned. But
what I want is this: They must also give a
good account of themselves and that is what I
am expecting.

SHRI CHATURANAN MISHRA: Surely.

SHRI SHIV SHANKAR: On the one hand,
you give a good account of yourselves and,
on the other hand, even if the management is
slightly misbehaving, I assure you that I will
take every step to correct it.

SHRI CHATURANAN MISHRA: How?

SHRI SHIV SHANKAR: You need not
rise everytime, Mr. Mishra. That would make
it. very difficult for me to answer. You see,
you must also allow me to have my say.
What I am trying to say is that it would be an
endeavour, a joint endeavour, to increase
production and productivity. You see, if one
section ot the people would like to play with
the life of the nation, that is very unfair. In
fact, this issue of wildcat strikes and what
should be done was discussed at
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great length and when what is to be done under
the law was done that is, when the maximum
penalty was being imposed, I had categorically
told him, "You shall not do it. You . just show
that; in order to show, that they should also
realise that- they cannot play with the life of the
nation, you must do that. It is all right, if one
days' or two days' or Three days' wage cut is
there or some -:uch thing is dona and they will
realise that. But it is not as if the management is
happy to take this action". But I assure this
House that if there is any injustice and if wrong-
ful deductions are made, I shall set them right
and there is no difficulty. But I expect the labour
leaders, parti- "" cularly those who belong to
this House—I know that some of the honourable
Members who belong to this House are very big
leaders in the coal sector—to use their influence:
I would beseech them and I would appeal to
them to use their influence to see that the
production in the coal sector does not suffer
because it would ultimately mean that the nation
would suffer. If this is kept in view, I am
prepared to go to any extent to compromise
because it is in the larger interests of the nation
that both of us should join hands in order to see
that the nation becomes prosperous. I would not
like to go' beyond that.

SHRI CHATURANAN MISHRA: I agree
with your suggestion. what has beerr agree
to, you should see, is implemented. You
should see that what has been agreed to is
implemented.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Sir, I want to seek one or
two clarifications from the honourable
Minister.

SHRI SHIV SHANKAR: I would like to
deal with one aspect, which might give a
little wrong impression, and perhaps, after
that, it may not be possible for me to go into
the details because already I seem to have
taken more than an hour.
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Sir, an impression goes round that about 300
million tonnes of coal have been written off
from the stocks. This is what was stated.

SHRI CHATURANAN MISHRA: That is
middlings.

SHRI SHIV SHANKAR: That is what has
been referred to by more than one Member. |
must submit that I had been getting reports that
various fabricated figures are prevailing in the
different coal companies' stocks and it is in
pursuance of this typt of information that had
been continuously percolating that I asked the
Coal India people to go deeper into it and verify
the stocks. With regard to (he verification of j-
stocks, since 1st April, 1983, verification was
continued and it was found that. 3.2 million
tonnes of coal did not exist and that was a case
of....

SHRI CHATURANAN MISHRA: 3.2 million
tonnes?

SHRI SHIV SHANKAR; Yes, 3.2 million
tonnes. This was a case of old statement and
that has been written off or adjusted and action
is being taken against those who are for this
type of figures.

SHRI PARVATHANENI UPENDRA: These
figures relate to pilferage and overloading of
wagons and trucks in collusion with private
customers.

SHRI SHIV SHANKAR; I do not know. If
there is any specific instance brought to my
notice, I am certainly going to take care of it.
What I was trying to say was I was trying to
meet a specific point which was raised about
the writing off of stocks. Mr. Vice-Chairman
Sir, I may not be able to deal with further
issues that have been raised. I have been trying
to ex lain to this House from time to time, and
if T have not been able to meet ail the points
that have been raised. By the hon. Members...

SHR GHULAM RASOOL MATTO: Will
y..u write to the Members?
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SHRI SHIV SHANKAR: Because of
shortage of time... (Interruptions)

SHRI PARVATHANENI UPENDRA: 1
want to...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Your pan. time was
five minutes. You could speak about it.
Anyway, the hon. Minister may make a note
ol what the hon. Member...

SHRI SHIV SHANKAR; Would you not
like me to complete it? I cannot leave the
House without thanking the Members who
have participated in the debate.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You have covered all
the points.

SHRI SHIV SHANKAR: I thank all
notwithstanding that some of tl.em had been
putting forth their figures and their arguments
in unhappy manner. But I assure the hon.
Members that what best can be done I am also
aware of. I am aware of the infirmities that
exist in the various Department. It is not that |
am not aware of these. But it takes time. We
are doing our best and we hope to do better
when we come next year before you. Thank
you.

SHRI PARVATHANENI UPENDRA: Mr.
Vice-Chairman, Sir, I would like to seek
clarification on two or three points. I know he
has got all the details at his finger-tips, and
coming from my own State I would like to
request him to take a little more interest and
clarify these points. One, it was reported a few
days back in the Indian Express that
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. drilling in Godavari basin at Narsapur is in

doldrums and the whole project 'is likely to
be abandoned. I would like the hon. Minister
to clarify this point. Second, the super power
station at Koihagudam is reported to be
working below its rated capacity because
necessary repairs are not being carried out
due to delay in import of much needed parts.
Third, /what is the present position about
.overnment's request for Location of a
nuclear power station at Nagarjunasagar?

! EEI SHIV SHANKAR: Sir, the nuclear
power station is a matter which is under
consideration. Various ; have been proposed
by the committees 'that have been set up. The
matter is not yet finally decided. On the
question of drilling that is going on in the
Godavari sector, I would very much wish the
hon. Member to go and see for himself what
is being done. We have stepped up the acti-
vity so much that perhaps others might raise
complaints. In fact, the activity is so fast that
we have been getting quite good results. Then
he was referring to the Kothaguddam. Your
own ptate Government deals with it. I think
he knows much better than 1 do.
(Interruptions)

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We had a very
interesting discussion. The House stands
adjourned till 11 A.M. tomorrow.

The House then adjournedat  forty-five
minutes  pastfive of the clock, till eleven of

the clock, on Tuesday, the24th April,
1934.



